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\ For the reasons reéordeﬂ in
ant in O.Jk.306/94 (COpy ’
seperately kept on.record of this 0.A.)
‘The O.A. stands dismissed subject
. to -lj'.bert\y\-mentibned in the order
‘(see;o'perative créer in the copy

©f the Judgment) with no orcer as B

£o Ccsts. L4 to be treated as. =
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